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FINAL ORDER NO. A/86229 / 2019 

 
 

DATE OF HEARING:           04/07/2019 

DATE OF DECISION:                     04/07/2019 

 
 

 

PER:  DR. D.M. MISRA 

This application is filed by Revenue seeking withdrawal of 

the appeal in view of the litigation policy circular of the 
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ST/86115/2014 

government issued vide F. No. 390/MISC/163/ 2010/ JC dated 17th 

December 2015 which has been further amended by F. No. 

390/Misc./116/2017-JC dated 11th July 2018. 

2. Consequently, the appeal is dismissed being withdrawn. 

MA disposed off.  

(Dictated and Pronounced in open court) 

 

  
 (Dr. D.M. Misra) 

Member (Judicial) 
  

  
  

 (P. Anjani Kumar)  
Member (Technical) 
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